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The following Bill was introduced in the Andhra Pradesh Legislative Assembly
on 6™ February, 2019.

L. A. BILL No. 10 of 2019.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH VALUE
ADDED TAX ACT, 2005

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventieth year of the Republic of India as follows:

g B (i) This Act may be called the Andhra Pradesh Value Added Tax Short title and
(Amendment) Act, 2019. . commencement

(ii) It shall be deemed to have come into force with effect on and from the
10 * September, 2018.

2. In the Andhra Pradesh Value Added Tax Act, 2005, in Schedule-VI, in the Ameudment to
Table _ Schedule-V1

(1) in column No. (4), “rate of tax”, against item No. 2 “Petrol”, for the
expression “31% + Rs.4/- per litre”, the expression”31% + Rs.2/- per
litre”, shall be substituted.

(ii) in column No. (4) “rate of tax”, against item No.5, “All kinds of Diesel
Oils including C-97, for the expression “22.25% + Rs.4/- per litre”, the

expression “22.25% + Rs.2/- per litre”, shall be substituted.

1.No. 378/19 [1]
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Value Added Tax Act, 2005 was introduced in the State of Andhra
Pradesh with effect from 01-04-2005 to levy and collect taxes on sale of goods. Under the said
Act, Petrol and Diesel are taxed @ 31% + Rs.4/- per litre and 22.25% + Rs.4/- litre respectively
on the sale price at the point of first sale in the State under items 2 and 5 of Schedule-VI of the
said Act.

Considering the steep rise in the retail prices of petrol and diesel consequent to the rise in crude
prices and levy of high excise duty and cess by Government of India pushing up the prices of diesel and
petrol to Rs.79.98 per litre and Rs.86.71 per litre respectively as on 10-09-2018, Government with a_
view to provide relief to the consumers reduced the additional tax on Petrol and Diesel from Rs.4/- per
litre to Rs.2/- per litre in exercise of the powers conferred on it under Section 79(1) of the APVAT Act by
suitably amending the entries 2 and 5 of Schedule-VI of the APVAT Act vide notification in GO.Ms.No.467,
Revenue (CT-1I) Dept., Dt. 10-09- 2018 during the XII sessions of State Legislature.

The first proviso to Section 79(2) of the APVAT Act mandates that if any notification is issued
under section 79(1) when the Legislative Assembly is in session, a bill shall be introduced in the Assembly
during that session to give effect to the notification.

Since no Cabinet meeting was held after issuing the notification and the sessions were adjourned
sine die on 19-09-2018, the Bill could not be introduced in the Assembly. Therefore, the notification

reducing the additional tax on petrol and diesel from Rs.4/- per litre to Rs.2/- was reissued in
G.0.Ms.No.534, Revenue (CT- II) Dept., Dt.24-10-2018.

This Bill seeks to give effect to the aforesaid notification as mandated under Section 79(2) of the
Andhra Pradesh Value Added Tax Act, 2005.

YANAMALA RAMAKRISHNUDU
Minister for Finance, Planning,

Commercial Taxes Legislative Affairs.
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FINANCIAL MEMORANDUM

The proposed Andhra Pradesh Value Added Tax (Amendment) Bill, 2019 will resultina

revenue loss of Rs.1120 Cr. per annum approximately.

YANAMALA RAMAKRISHNUDU
Minister for Finance, Planning,

Commercial Taxes Legislative Affairs.
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MEMORANDUM UNDER RULE 95 OF THE PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLY

The Andhra Pradesh Value Added Tax (Amendment) Bill, 2019 after it is passed by the State
Legislature, may be submitted to Governor for his assent under Article 200 of the Constitution of India.

YANAMALA RAMAKRISHNUDU
Minister for Finance, Planning,

Commercial Taxes Legislative Affairs.

M. VIJAYA RAJU,
Secretary to State Legislature (I/c).
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